DIRECTORATE GENERAL OF FOREIGN TRADE
DES-VI SECTION

RATIFIED MINUTES OF THE NORMS COMMITTEE-VI MEETING NO. 05/85

(i)

(1)

(iii)

(iv)

(v)

DATED 01.102020 held on 22.10.2020

Please Note

For information of exporiers, Norms Commitiee-VI handles all cases pertaining  to
fixation/ratification of norms for Export Products falling under ITC(HS) Chapter | to 26 &
94-98. Communications in respect of cases pertaining to NC-VI may be sent to email
address: psahu@goy.in

In certain cases the decision of the Norms Committee refers to the recommendations/
observations/ deficiencies reccived from the concerned Technical Authority.  Wherever
applicable, a scanned copy of stich document has been placed at the end of the Minutes, in
running serial orders. The concerned firm/company may go through the same and respond
accordingly,

Similarly, a scanned copy of the blank Standard Deficiency Format, which may find a
reference in NC decisions, has also been attached in the end. This may also be referred to by
the concerned firm/company and may be responded accordingly.

For information of the exporters, it is informed that wherever DL is issued, the case
would be rejected in case the reply of the firm is not received within 90 days from the
date of issue of DL.

The Norms Committee has taken decision only with respeet to technical aspect/wastape
norms. While redeeming the applications, RAs should check that the applicant has fulfilled all
requirements as preseribed in policy/precedure including those in Policy Circulars issued
from time to time or any other provisions under FTP/HBP for issuance of AA and
regularization of the case.

The Meeting No.05/85 dated 01.10.2020 of Norms Committee-VI for the year 2020-

21 was held on 22.10.2020 under the Chairmanship of Shri Anil Aggarwal, Addl. Director
General of Foreign Trade to consider the following applications for ratifieation of norms in
respect of advance authorizations under Duty Exemption Scheme (Chapter-4) of F oreign
Trade Policy 2015-2020. The following members were present in the meeting:-

Sl No. ]“Nnmé &_D_esignatiun i N _ﬁ_m_aramt

1 Shri  Shaish  Kumar, Technical  Expert | DGFT
{Consultant)/Tech|

2 Shri DN, Mathur,  Technical  Expent | DGFT
(Consultant)/Tech2

3 ( 5_hri' Naveen KruEa.l::!]D—G_ = MoFPI

4 | Shri S.Kipgen, DDG T | DGFT

5 | Shri Pradyumna Sahu, FTDO | DGFT AT
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(Case No.:107/21/85. Party Name: ACCELERATED

: Meet No/Date:5/85- ‘Withdrawn
ALC32018 FREEZE DRYING €O, LTD.  ALC3/2020 |
[ 01.10.2020
HQ File RLA File Lic.No/Date: 1010059347
01/85/050/00301/AMI19/ 10/24/040/00086/AM L6/ 18122015

Decision : NC considered the case as per agenda and noted that the firm vide their letter
No. AFDC/DGFT008/20/09/09 dated 09.09.2020 has informed that they have surrendered
the above mentioned AA. They have also fumnished a copy of the surrendered letter dated
13.10.2017, 1ssued by RA; Cochin. The Committee therefore, decided to withdraw the
case from the agenda.

Case No.:90/21/85-ALC3/2018  Party Name! HERBAL ‘Meet No/Date:5/85- Approved

ISOLATES PRIVATE ALC3/2020
LIMITED 01.10.2020

HO File RLA File Lic.No/Date: 1010059582
SD1/B5/050/00284/AM 19/ < 10/24/040/00047/AM 1 7/ 11.08.2016

Decision : NC considered the case as per agenda and decided to fix the norms of the AA
on the basis of technical comments of MoFPI vide OM No. E-14011/3/2018-ED dated
30.09.2020 allowing the following inputs;

Export ltem
| Green Pepper in Brine

[128000.000Kg |

1 D‘rtitem - — - - - - —_—
’THEPL:E:H Pep.pe*r ] 97005.000 Kg —I

RA may take subsequent consequential action accordingly.

{Case No.:28/21/85-ALC32018 Party Name TTK [Meet No/Date:5/85- Approved

HEALTHCARE LIMITED ALC3/2020
01,10.2020

'HO File RLA File Lie.No/Date:0710111784
01/85/050/00222/ AM 19/ OT/34040/00064/AM 18/ 200,06.2017

Decision : NC considered the case as per agenda and decided to fix the norms of the AA

on the basis of technical comments of MoFPI vide OM No, E-14011/4/2019-ED dated
06.10,2020 allowing the following inputs;

Export Item
Ready te fry snack Papad Square Tube
Pellet/Twist  Pellets  (Extruded or
| Expanded products, Savoury or Salted)

[ 73250 MT

i Expanded products, Savoury or Salted)

| Ready to [ry snack Papad Square Tube | 30.750 MT

Pcilcb"ﬁ.rmt Pellets  (Extruded or

Import ltem
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E|I?=amu:r Starch (For Export Item 2 [21000MT il i ]
'|| Potato Starch (For Export Item 1) 50.000 MT |

RA may take subsequent consequential action accordingly,

Case No.:8%/21/85-ALC3/2018 Party Name: [IERBAL Meet No/Date:5/85. Approved
ISOLATES PRIVATE ALC3/2020
LIMITED 01.10.2020
HOQ File RLA Filg Lic.No/Date: 1010050785
AHARSDSHN0283 AM D/ 2040/ 0002 1AM TR 12.07.2017

Decision : NC considered the case as per agenda and decided to fix the norms of the AA
on the basis of technical comments of MoFPI vide OM No. E-14011/3/2018-ED dated
30.09.2020 allowing the following inputs;

4 |
Export Item 2 ) -
[ Dehydrated Green Pepper 1 60,000 M i
Import Item ST =1 B D140 ARl L
|| Green Pepper - 122170 MT ]
!
RA may take subsequent consequential action accordingly.
Case No88/21/85-ALCY2018 Party Name HERBAL Meet No/Date:S/85- Approved
ISOLATES PREVATE ALC32020
LIMITED 01.10.2020
HQFile RLA File Lie.No/Date: 1010059794
O1/BS/050/00282/AM 19/ 10/24/040/00029/AM 18/ 16.08.2017

Decision : NC considm_'cd the case as per agenda and decided to fix the norms of the AA
on the basis of technical comments of MoFPI vide OM No. E-14011/3/2018-ED dated
130.09.2020 allowing the following inputs;

bt
Export liem e
| Dehydrated Green Pepper [ 45000000 Kg ]
Import Item -3 Iy &5 =Sl — W e
[ Green Pepper 1 150263.000 Kg ]

RA may take subsequent consequential action accordingly.

. Case Nn.:zzl'ISIHS-Al:(TMI 7 Party Namao:LEELA Meet ﬁwﬁam:s;'s-ﬁ- Status:Deferred
DISTILLERIES PRIVATE  ALC3/2020 '
_f, LIMITED 01.10:2020
HQ File CLT RLA File _ Lic,No/Date:25 10004874 Defer _
{01/85/050/0007S/AM 18/ 25024/040/00004/ AM | 8/ 17.08.2017 Date:03,12.2020
L 1~

e a0 DYL.IMHF_\:J.AHI.J
faey e e .1r"~1-'r~..Pf|
Forsign Trodoe Laveloprme: | ARl
foEy ST WRAS e
Uir&c'lr::;lﬁ Gum;rnl of Formelgn Trade
wrftr=a [/ Deptl. of Commarsa

ORI =r¥ Bl
Udyog Bhavwan, aw Lraihl



Decision ;: NC considered the case as per agenda and noted that the application of the firm
is under examination of the Technical Authority, 1.e, MoFPI for comments. The Committee
decided to send a reminder to MoFPI to expedite their comments,

The case stands-deferred to 03.12.2020.

Case No.:116/21/85- Puarty Mame:PARADIGM Meet No/Date:5/85- Status:Deferred
ALC372018 STONE INDIA PRIVATE  ALC3/2020

LIMITED 01.10.2020
HQ File RLA File Lic.No/Date:0710113062 Defer
01/85/050/0031/AM19/ 07/24/040/00362/AM 18/ 10.04.2018 Date:03.12.2020

Decision : NC considered the ease as per agenda and noted that the application alongwith
reply of the firm is under examination of the Technical Authority, i.e, DIPP for comments,
The Committee decided to send a reminder to DIPP to expedite their comments.

The case stands deferred to 03.12.2020.

Case No. 45/ 21/85-ALC32018 Pany NamerﬁiD—GHN Meet No/Date; 5/85- {Approved
EXTRACTS PVT LTD ALC32020
(1102020
HQ File ' RLA File Lie. No/Dale:0710113534
O1EHOS000239 AM 18/ 0T/ 24/040/00056/ AM 1S 04.07.2018

Decision : NC considered the case as per agenda and decided to fix the norms of the AA
on the basis of comments of Technical Authority, i.e., Tech.2 allowing the following
inputs;

Export Item sl o Bl - pa=—] &
Marigold Flower Extract 20% Ester il | 2000.000 Kg i
(Assay by HPLC, Lutein (Ester) on |
Anhydrous basis not less than20%)

Import Item iibpeld m - |

Lutein Ester Extract (Assay of Lutein 032,000 Kg
Ester Extract by HPLT not more than

43.13%) |

'RA may take subsequent consequential action accordingly.

Case No.:62/21/85-ALC3/2018  Party Name:GRIFFITH FOODS Meet No/Date:5/85- Approved
PRIVATE LIMITED ALC32020
01.16.2020
HQ File RLA File Lic, No/Date:0710113976
LONRSIOSMO02I6/AM LSS DT24/A000 1 25 AM TR OR.10.2018

Decision : NC considered the case as per agenda and decided to fix the norms of the AA
on the basis of technical comments of MolFPl vide OM No. E-14011/17/2016-ED dated
117.08.2020 allowing the following inputs;
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| Flour Breader D180459
Importiem
.[ Panko 105

RA may take subsequent consequential

Case No.:73/21/85-ALC32018 Party Name RAV] FOODS
| P.LTD,

| |

HO File RLA File

H01/BSI050/00267/AM 19/ 0924/040/00566/ AM 1R/
Decision : NC considered the

B S ——

S — .|

action accordingly,

Meet No/Date: 5/85- Approved

ALC3/2020 |

01102020

 Lic.No/Date:09] 0066927 |

112018 I

Gise as pér agenda and'-:'ieciﬂcd to fix the norms of the AA

on the basis of technical comments of MoFPI vide OM No. E-14011/20/2019-ED dated

04.08.2020 allowi ng the following inputs;

Chacolate Coated Wafers and Chocolate | 200000000 Kg |

| Containing  Wafers . Condition: 10000
| Kgs at SI. No, 14, 6000 Kgs at s.No.15
| and 5280 Kgs of input at Sl. No. 16 may |

be accounted for in the resultant product |
'| which should be reflected in the shipping |
| Bills,

—_— e R

Importltem
10| Maida (Wheat Products)

_ Jeoz33000kg

| Lo Sngy: T T —— ____[T:Dﬂ_ﬂ@ﬂ!*_ﬁti:__ SN AW
Lo Y — |

| Food Flavours opllabosaly = NIl RN

T B —
Starch —— _ WOIB000Ke =

Skimmed Milk Powder
| Hazlenut Paste
! Wh_cgﬂq@gr_

| Cocoa Mass

| Cocoa Butter

e

[Paper (S010 150GSMy
ll_Fﬁﬁrﬂmﬂﬂlﬂ 300 GSM)

3885.000Kg

[ 12000.000Kg

| 10197.000Kg
| 10000.000 Kg

| 1654000Kg

970000 Kg

—Asperpackagingpolicy
[ As per packaging policy ]
| As per packaging policy = B T I I

RA may take subsequent consequential action accordingly,
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Case No74/21/85-ALC32018 Party NameRAVIFOODS  Meet NoDate'5/85-  Approved

PLTD, ALC3/2020
()1.10.2020

HQ File e RLA File Lic.No/Date:091 0066928
LO1/85/050/00268/AM 19} 109/24/040/00567/AM 18/ 30,112018

Decision : NC considered the case as per agenda and decided to fix the norms of the AA
‘on the basis of technical comments of MolFPl vide OM No. E-14011/20/2019-ED dated
04.08.2020 allowing the following inputs;

Ex‘ ﬂrt Hﬂm_-. s PO
Wafers and Wafer Rolls. Condition: 10000 | 200000.000 Kg
Kgs at SL No. 9, 6000 Kgs at s.No.10 and
| 5280 Kgs of input at Sl. No, 11 may be
| accounted for in the resultant product
which should be reflected in the shipping
Bills. =L
Import ltem - : :
Maida (Wheat Pmducts} 53912.000 Kg
 Cane Sugar | R4938.000 Kg i .
Food Flavours Vanilla Powder ¢ IO )
| Edible Salt i | 193.000 Kg
| Starch | 1618.000 Kg
| Pectin Vegitable Thmkner _ 1924000 Kg
Carraggnan Food Ingredient 961 {}Uﬂ Kg £
Biobake ) | 1702.000 Kg -
HDPE Granules As per packaging policy A
Paper (50 10 150 GSM) | As per packaging policy
| Paper Board (100 to 300 GSM) As per packaging policy

RA may take subsequent consequential action accordingly.

[Case No.: 102 1/85- Party Name:KAMALA ‘Meet No/Date:5/85- Approved
ALC32018 CONSUMER CAREPVTLTD ALCI2020

01102020
HQ) File RLA File Lic. No/Tyate:091 0067216
1/R5I050/00294/ AM 19 D9/ 247040/0038 5/ AM D/ 25.02.2019

Decision ;: NC considered the case as per agenda and decided to fix the norms of the AA
on the basis of technical comments of MoFPI vide OM No. E-14011/26/2017-ED dated
04.08.2020 allowing the following inputs;

Export Item : B iy
"Choeolate and chocolate products | 200000.000 Kg -
Impeort Item il ) /
" Whey Powder 15762.000
I F . - | e Kg ﬁ: 'I,//F’.
| Cane Sugar | 8B667.000Kg o eimlemeDYUMNASAHU
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Starch = ) a0Kg @~
T~ —
[Lecithin 1379.000 Kg_

| Malt Extract — l197.000Ke

Hazalnut Paste
Cocoa Butter
| Cocoa Powder
| HDPE Granules

| Paper (50 to 150 GSM)

_ [5911.000Kg
| S91.000Kg

(13793000 Kg L
| Asper packaging policy —
| As per packaging policy

[30000kg

_:____.____|

L Paper Board (100 10 300 GSM) | ASperpackagingpolicy |

RA may take subsequent conseguential action accordingly.

Case No.:8/17/85-ALCI3019 Party Name:AMOL
PHARMACEUTICALS PVT,
LTD.

HQ File  IREAFIE

OBSO50/0012 1/ AM20/ 3240400001 TSI AM Y

ﬁ-i‘ﬂm .Naa'Datc-:SfE-S A
ALC3I2020

Approved

01102020

Lie.No/Date: 1310049450

03122019

Decision : NC considered the case 45 per agenda and decided to fix the norms of the AA
on the basis of comments of Technical Authority, e, Tech.2 allowing the following

inputs;

Y Export ltem ot SR
AminoTritp3 — . L I
(Each 100 Mg Amino Trit03 contains Melatonine NLT 7.21 M
gy T e
| i Y AL
L e o T

RA may ta!a:.subsmuant_cpn_saqumt-iaf action accordingly,

Case No.:9/17/85-ALC3/2019 Party Name: AMOL Meet No/Dite:5/85. Approved
PHARMACEUTICALS PVT.  ALC3/2020
LID. 01.10.2020

HQ File RLA File Lic.No/Mate: 1310049460 | ]

O1/BS/050/00122/ AN 20/ 13124/040/001 74/ AM20/

I_DecisinE 1 NC considered the case as pér a_gen_da and deci

03.12.2014

ded to fix the norms of the AA

14 on the basis of comments of Technical Authority, i.e., Tech.? allowing the following

inputs;

Exportltem
[ Amine Trit 02

_ [1000Kg

(Each 100 Mg_mﬁgﬁritﬁ-caﬁﬁs Melatonine NLT 2. I Mg)
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16

Import ltem
| Melatonine

21,105 gms.

RA may take subsequent consequential action accordingly.

‘Case No.:10/17/85-ALC3/2019  Party Name:AMOL

HO File
ORS00 123/ AM2D/

PHARMACEUTICALS PVT.

LT3,
RLA File
J13724/040:001 TarAM20/

Meet Nw’D_atc:ﬂﬁSl - -ﬁp_p royed
ALL3/2020
01.10.2020

Lie MNo/Trate: 1310049441
03.12:2019

Decision ; NC considered the case as per agenda and decided to fix the norms of the AA

on the basis of comments of Technical Authority, e,

inputs;

Export ltem

| Ammo Trit 01

H]EIIJKg

Tech.2 allowing the following

Ashwmgan-:iha Root Extract (KSM 66)}

Import Item

[l -Thaamne

0179 Kg.

RA may take subsequent consequential action accordingly.

Case No.;12/17/85-ALC3H2019 Party Name:BOMBAY

HQ Eile
:01/85/050/00125/AM20/

MASALA COMPANY
'PRIVJ"LT]:. LIMITED

PJ A hh.
03094/ 040008 TR AM20/

Meet No/Dare:5/85-
ALC32020
01.10.2020

Lic. No/Date:0310833175 |
(3.12.2019

Rejected

Decision : NC considered the case as per agenda and noted the reply furnished by the
firm vide their letter dated 30.07.2020 in which it has been stated that other than the
sterilization activities, there is no other manufacturing activities involved. The firm has a

supporting manufacturer i.e.,

M/is Dhruhi Sterhe.

through which the sterilization

activities are done. The AA has been issued to the firm as'a manufacturer exporter, but
no manufacturing activity is done by the AA holder. The manufacturing activity ie
‘Sterilization’ is being done by a 3™ Party who is a supporting manufacturer to the AA

holder. Such an arrangement is not permitted under FTP.

The Committee; therefore,

decided to reject the case with direction o the firm to pay the Customs Duty and
applicable interest to regularize the case.

RA may take subsequent consequential action accordingly.

Case No.:13/17/85-ALC3/2019 Parh MName: SANSON PROMO  'Meet No/Date:5/85-
ALC32020

17|

HQ File:

INNOVATIONS LLP

RLA File

01102020
L. NoTate:05 10412766

Approved
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01/RS/050/001 26/ AM20/
Decision : NC considered the case as

05/24/040/00532/ AM207

04122019
per agenda and decided to fix

-Lhe nnnﬁs of ﬁae AA

on the basis of comments of Technical Autharity, ie.,

inputs;

[Export Item

| Atticle made of Plastics (PP gramﬁ:h['l,ﬂﬂ{} Kg.

[ HLIOMA) under itc 95003030, 39249090 |

Import ftem

EP-Granu'i'c_u 1OMA

= 1.05 I(_gﬂ(? content in apqrt prmiucl_‘j

Tech | allowing the following .

RA may take subsequent consequential action accordingly.

(Case No.:1/2/85-ALC32020

HQ File

Party Name:NUFLOWER Mect No/Date:5/85- Status:Deferred
FOODS AND NUTRITION A L.C32020

PRIVATE LIMITED 01.10:2020

RLA File Lic.No/Date:051041422] Defer
05/247040/00036/AM21/ 21.05.2020 Date:03.12.2026

b1 /85/050/002] 2IAM21/
m.[lecisiun : NC considere

d the case s per agenda and noted that the firm has been issued

DL on 20.08.2020 followed by reminder on 22.09.2020 in which reply is awaited, The

(Commitiee decided to send a reminder to the firm to expedite

The case stands deferred to 03, 12:2020,

Case No.:2/2/85-ALCH2020 Party Name:p COCOA

PRODUCTS LLP

HQ File
DI/RSAOSOM0021 3/ AM21/
19 Decision : NC considered the

RLA File

30/24/040/0001 7/AM21/

their reply.

Meet No/Thate:5/85- Sta}us:hnfe!‘red

ALC32020

al.10.2020
Lie No/Date: 3010105193 Defer
22052020 Date:03.12,2020

case as per agenda and noted the tomments fumnished by

Technical Autherity, i.e., MoFPI vide O.M. No.14011/01/2017-ED dated 29.09.2020 and
decided to ask the firm to furnish sale value of the by-product i.e., Cocoa Cake/Powder for

the last three years duly certified by CA.

‘The case stands deferred to 03.12.2020.

Case No.:3/2/85-ALC3/2020  Party Name:DP COCOA

PRODUCTS LLP

HQ File RLA File

[D1/BSO50/002 14/ AMDT/
i Decision : NC consider

Technical Authority, i.c., MoFP] vide O,

302404000016/ AM2 1

ed the case as p-mr agenda and noted the comments fumished by
M. No.14011/01/2017-ED dated 29.09.2020 and

‘Meet No/Date:5/85- Status:Deferred
ALC3/2020

01.10.2020

Lic No/Date: 3010105199 Defer
22.05.2020 Date:03,12.2020

decided to ask the firm 1o fumnish sale value of the by-product i.e., Cocoa shell for the last

three years duly certified by CA.
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Case No.:4/2/85-ALCH2020

HO File

The case stands deferred 1o {H 12 2020.

Party Name:CHAIZLP
BREVERAGES LLP

RLA File

01850300021 SIAM2L/ D2/24/040/000 8 3/ AN/

Moet No/Diate: 5/85-
ALC32020
01.10.2020

Lic. No/Date-02 10209884
27.05.2020

Approved

Decision : NC considered the case as per agenda and decided to fix the norms of the AA

on “Net to Net” basis,

RA may take subsequent consequential action accordingly.

Case No.:S/2/85-ALC3/2020  Party Name:DRYTECH
PROCESSES (DPVT.LTD;

HQ File RLA File

01/85/050/00216/AM21/ 03/94/040/0006 2/ AM20!

!".-;[_cct Mo/Date: 578 5-
ALCI2020
01.10.2020

LiciNo/Date:031 0836398
27052620

Withdrawn

Decision : NC considered the case as per agenda and noted that the a_pph'ca{iun of the
firm with above file No. of the RA has already been considered by the Commitice and
norms fixed under Para 4.06 of HBP, 2015-20 in M.No, 11/85 dated 12.09.2019. The

Committee therefore, decided to withdraw the case.

Case No.6/2/B5-ALCH2020  Party Name:DRY TECTH
PROCESSES (NPVT.LTD,

RI.A File
0393040/ 00466/ AMIDY

HO File
01EFOS0021 TTAMIY

Meei No/Date:5/85- Status:Deferred

ALC32020

01.10.2020

Lic:No/Date: 03 10836393 Defor
27.05.2020 Date:03.12.2020

Decision : NC considered the case as per agenda and noted that the application of the firm

for modification of norms is under consideration of Technical Authority, i.e., MoFPL The
Committee decided to request MoFPI to expedite their comments,

The case stands deferred to 03.12.2020.

Case No.:7/2/85-ALC3 2020 Party Name: DRYTECH
PROCESSES (DPVT.LTI,

HQ File
D1/85/050/002 18/ AM21/

RLA File
03/94/040:/007 Fe/AM20/

Meet N-:J_r'Dal:::SFES— Status:Deferred
ALCIZ020

Q1. 10.2020

Lic No/Date:03 10836394 Defer
27.05:2020 Date;03. 122020

4 ‘Decision : NC considered the case as per dgenda and noted that the appiiuaﬁon of the firm

25 |

for modification of norms is under consideration of Technical Authority, i.e..

MoFPI. The

Committee decided to request MoFPI to expedite their comments.

The case stands deferred to 03.12.2020.

Case No.:8/2/85-ALC3/2020 Party Name:DRY TECH
PROCESSES (DPVT.LTD

10

Mect No/Date:5/85-
ALC3/2020
01.10.2020

Status:Deferred
‘1,./
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HQ File RLA File Lic No/Date:03 10836397 Defer
OUBSOSOO0IUAMIL/  03/94/040/0071 T/AM20/ 27.05.2020 Date:03.12.2020

Decision : NC considered the case as per agenda and noted that the application of the firm
for modification of norms is under consideration of Technical Authority, i.e., MoFPL The
Comunittee decided to request MoFPI 1o expedite their comments,

(The case stands deferred to 01, 12.2020,

Case No.:9/2/85-ALC3/2020  Party Name- DRYTECH Meet No/Date:5/85- Status:Deferred
PROCESSES (DPVT.LTD,  ALCI200
01.10,2020
{HQ File RLA File L No/Bate:0310836395 Defer
DHBSOSKO0220/AM21/ :03/94/040/007 FRIAMO(/ 27.05.2020 Date:0312.2020

Decision : NC considered the case as per agenda and noted that the application of the firm
for medification of norms is under consideration of Technical Authority, i.e., MoFPI. The
Committee decided ta request MoFPI 1o expedite their comments,

|The case stands deferred to 031 22020,

‘Case No.:10/2/85-ALC3/2020 Party Name: DRYTECH Meet No/Dite:5/85- Withdrawn
PROCESSES (IIPVT.LTD: ALC3/2020
01.10.2020
HO File RLA File Lic. No/Date:03 10836396
O1/BS050/0022 1/ AM21/ 03/94/040/00805/ A M20/ 27.05.2020

Decision : NC considered the case as per agenda and noted that the application of the
firm with above file No. of the RA has already been considered by the Commitice and
norms fixed under Para 4.06 of HBP, 2015-20 in M.No. 24/85 dated 26.03.2020. The
Committee therefore, decided to withdraw the case.

Case No.:12/2/85- Party Name:A |, PAPER Meer No/Date:5/85- Smtus:héf&rred
ALC3/2020 'HOUSE LLP ALC3/2020

01,10.2020
HOQ File RLA File Lic.No/Date: 1310049579 Defer
OUBSOS000223AM21/  :13/24/040/00007/AM2 1/ 28.05.2020 Date:03.12,2020

Decision : NC considered the case as per agenda and noted that the firm has been issued
letter on 13.07.2020 followed by reminder on 07.09.2020 to furnish a vopy of the
application for examination of the case. The copy of the application is still awaited from
the firm. The Committee décided 1o send a reminder 1o the firm to furnish = copy of the
application immediately,

The case stands deferred to 03.12.2020.

Case No.: 13/ 2/85-ALC32020 Party Name: AMOL Meet No/Date: 5/85- Approved
PHARMACEUTICALS PVT.  ALC3/2020
LD, 01.10.2020
HQ File RLA File Lic.No/Date: 1310049582
01/85/050/00224/AM21/ 13724/040/0001 0/AM21/ 29.05.2020

Decision : NC considered the case as per agenda and decided to fix the norms of the AA
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mputs;

Export Item e
[ Amino Trit 02 | 1000 Kg.
(Ea-::h 100 Mg Amino Trit02 contains Melatonine NLT 2.1 Mg)
Impeort ltem . ’
|11.JD5Gms. |

| Melatonine

'RA may take subsequent consequential action-accordingly.

Case No.: 14/2/85-ALC3/2020  Party Name: AMOL Meet No/Date:5/85-  Approved
PHARMACEUTICALS PVT.  ALC3/2020
LTD. 01.10.2020 .

HO File RLA File Lic.No/Mate: 1310049583 |

01 /851050/00225/AM21/ 1 3/24/040/00009/ AM21/ 29.05.2020

Decision : NC considered the case as per agenda and decided to fix the norms of the AA
‘on the basis of comments of Technical Authority, i.¢., Tech.2 allowing the following
anputs;

30 Txpurt ltem L
| Amino Trit 04 | 1.000 Kg,
{lﬂm,h 100 Mg Amino Trit04 contains NLT 93.67 Mg of L-Theanine)

Import ltem

L-Theanine ~ [ooaldke | ]

RA may take subsequent consequential action accordingly.

Case Nn.:i 1.!1!35—&1;(,‘3:’202& Paﬂ}-‘ Name:RADNIK Meet Nc_:-"i.‘.'alc;.ﬁ_a.'.s.i-— Transferred
[EXPORTS IALC3/2020
01102020
HQ File RLA File Lic. No/Date:0510414280 Defer
01 fﬁiﬁﬂiﬂ-"ﬂﬂEZL"ﬁ\"["lf O524/040/00068/ AM21/ 129.05.2020 Date:01.10.2020

]]eclsmn NC considered the case as per agenda and noted that the export/import items
are textile items. The Committee noted that, it has been decided with the approval of DG
in the F.No. 01/85/171/53/AM19/DES. VI to transfer the cases relating to Textile to NC-5
'which is primarily a Norms Committee for Textile and Leather, '

Case No.: 16/2/85- Party NametHEALTHCAPS:  Meet No/Date:5/8 5- Status:Deferred
ALC3/2020 INDIA LIMITED ALEC3/2020
01.10.2020

3210 File RLA File Lic.No/Date:3010105225 Defer
01/BS/0S0/00227/AM21/ 30/24/040/00024/AM2 1/ 05.06.2020 Date:03.12.2020 _
Decision : NC considered the case as per agenda and decided to seek following. V
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-Eﬁfnm‘mii{m from the firm on the

Tech.2;

i) Composition of HPMC Mix

i)
iii)
1)

Stepwise process details and wastage incurred at cach step.
Reeovery of HPMC during the process,

Whether the wastage is same for all size and shape of capsule shell

The case stands deferred to 03.12.2020.

‘Case No.:15/2/85-
ALC32020

HQ File
018505000226/ AM21/

Decision : NC considered the case as
" letter on 13.07.2020
‘application for examination of the case. The
the firm. The Committee decided

Parly Name: HERMAN
MILLER FURNITURFE
(INDIA) PVT.LTD,

RLA File

DT 240400005 T/ AM2 L/

followed by reminder

‘application immediately.

The case stands deferred to 03.12.2020.

Case No.:21/2/85-ALC3/2020 Party Name:AMOL

HO File h
{01/85/050/00232/AM2]/

PHARMACEUTICALS pPVT.

LTI

RLA File
1 3240040/0001 3/ AM21/

Decision : NC considered the case as per agenda

‘on the basis of comments of Technical

mputs;

Export Item

| Amino Trit 01

| L-Theanine

Ashweagandha Root Extract (KSM 66))

IEETT — e
NLT 112, 24 Mg of L-Theanine and 360 Mg of

[2479%

basis of the comments of Technical Authority, ie.,

Meet NoiDate:5/85- Status:Deferred

ALC3(2020
P1.10,2020

Lic.No/Date:0710116554 Defer i
05.06.2020 Date;03.12.2020

per agenda and noted that the firm has been issued

on 04.09.2020 to fumish a copy of the
copy of the application is still awaited from
to send a reminder to the firm to furnish a copy of the

Meet No/Date: 5/85-
ALC32020
01.10.2020

Lic.No/Mate: 1 310049590
12.06:2020

Approved

and decided to fix the norms of the AA
Authority, 1.e., Tech.2 allowing the following

==

RA may take subsequent consequential action accordingly.

Case No.:18/2/85-

|ALC32020

HQ File
U1/8S050/00229/AM2 1/

‘Party Name:(j}i]’]-'FITI—I
FOODS PRIVATE LIMITED

RLA File
O IA040/ 00068 AN 21/

13

Meet No/Date-5/85- Status;Deferred

ALC3/2020
01.10.2020

Lic.No/Date:0710116598 Defer
12.06.2020 Date:03.12 2020
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Decision : NC considered the case as per agenda and noted that the firm has been issued
letter on 13.07.2020 followed by reminder on 04.09.2020 to fumish a copy of the

Decision : NC considered the case as per agenda and noted that the application of the firm

has been forwarded to Technical Authority, e, MoFPI for examination and comments.

The Committee decided to request MoFPI to expedite their comments.

The case stands delerred 10 03.12.2020.

Case No.:2W2E5-ALCI 2020 Party Name:GRIFFITH FODDS Meel No/Date:5/85- Approved
PRIVATE LIMITED ALCI2020
01.10.2020
'HQ File RIA File Lic.No/Date:(7 10116603
[:017B5/050/0023 1/ AM21/ 24/ 040/00069/ AM21/ 15.06.2020

Decision : NC considered the case as per agenda and observed that MoFPI vide OM No.
E-14011/17/2016-ED dated 17.08.2020 has fumnished technical comments on a similar
case of the firm (AA No. 0710113976 dated 08.10.2018). Based on that, the Committee
decided to fix the norms of the above mentioned AA No. 0710116603 dated 15.06.2020

allowing the following inputs;

Exportltem — ==
| Flour Breader D180459 | 432000.000 Kg !

Import Item

Panko Crumb T} Crumb T PA 105 B | 109080.000 Kg

RA may take subsequent consequential action accordmgly.

Case No.:23/2/85- Party Name:SENSO FOODS  Meet No/Date:5/85- Status:Deferred
ALC3/2020 PRIVATE LIMITED ALC32020
01.10.2020
HQ File RLA File Lic.No/Date: 2410043130 Defer
O RS 0S0M00ZIHAMIL S 24240400001 TFAM2T/ 15062020 Date:03. 12, E{JEU

Dnmsmn NC considered the case as per agenda and noted that the firm has been issued
7 letter on 13.07.2020 followed by reminder on 04.09.2020 to fumish @ copy of the
application for examination of the case. The copy of the application is still awaited from

the firm. The Committee decided to send a reminder to the firm to furnish a copy of the

application immediately.

"The case stands deferred to 03.12.2020.

Case No.:19/2/85- Party Name:SWISS Meet No/Date:5/85- Status:Deferred
ALC3/2020 SINGAPORE INDIA ALC3/2020
PRIVATE LIMITED 01.10:2020
HQ File _ RLA File Lic:No/Date:0210209918 Defer
01/85/050/0023 0/ AM21/ D224/040/00022AM2/ 15.06.2020 Date:03.12,2020

application for examination of the case, The copy of the application is still awaited from

the firm. The Committee decided to send a reminder to the firm to furnish a copy of the
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appliuati;n immediately,

‘The case stands deferred to 03.12.2020.

Case No.:22/2/85- Party Na me: TASTEL FINE Meel NodDare: 5/8 5. Starus: Deferred
ALC3/2020 FOOD PRIVATE LIMITED  ALC3/2020

(1.10.2020
HQ File RLA File Lie.No/Date:0310836691 Defer
OUBSIOS000233/AM2I,  03/95/040/00142/ AM3 1/ 16.06.2020 Date:(13.12.2020

Decision : NC considered the case as per agenda and noted that the firm has been issued
letter on 13.07.2020 followed by reminder on 04.09.2020 to furnish a copy of the
application for examination of the case. The copy of the application is still awaited from
the firm, The Committee decided to send a reminder to the firm o furnish a copy of the
.apphication immediately,

The case stands deferred to 03.12.2020.

Case No.:24/2/85-ALC3/2020 Party Name:GADRE MARINE - Megt No/Date:5/85- Approved
EXPORT PRIVATE LIMITED ALC3/2020

| 01.10.2020

HQ File RLA File Lic.No/Date:03 10836754

OTES0S000235/ AM2L/ HO3/94/040/00 1 THAM2 1/ 19.06.2020

Decision : NC considered the case as per agenda and observed that norms of similar case

of the firm (AA No. 0310834898

17.02.2020) has been fixed on the basis of the comments of the Technical Authority, i.e.,
CIFT vide letter No.1(7)/FP/Sion/2018 dated 15.07.2020. On the basis of that the
Committee decided to fix the norms of the above AA (0310836754
19.06.2020 ) “asapplied for”.

RA may take subsequent consequential action accordingly.

(Ciise No.:1/5/85-ALC3/2020 Party Name:KHEMANI Meet No/Tate:5/85- Approved
DISTILLERIES PVT, LTD. ALC3/2020
01.10.2020
|HQ File RLA File Lic.No/Darc: 0310838117
[/ BS/O50/00286/AME/ 03/94/040/0039 3/ AM21/ 07.09:2020

Decision : NC considered the case as per agenda and decided to fix the norms of the
above mentioned AA as per packaging policy.

RA may take subsequent consequential action accordingly.

Case No.:2/5/85-ALC3/2020  Party Name:EICL LIMITED  Meet No/Date:S/85- Status:Deferred
ALC3/2020
01.10.2020 ,
HQFile RLA File Lic No/Date: 1010060637 Defer
(O1/85/050/0028T/AM21/  :10/24/040/00041/AM21/  D.09.2020 Date:03.12.2020
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Decision : NC considered the case as per agenda and noted that the firm has been issued
letter on 22.09.2020 to furnish a copy of the application for examination of the case. The
copy of the application is still awaited from the firm. The Commitiee decided to send a
reminder to the firm to furnish a copy of the application immediately.

The case stands deferred to 03.12.2020,

Case No.i3/S/85-ALC/2020  Party Name:NATURE PEARLS Meet No/Date:5/85- Approved
PRIVATE LIMITED ALC3/2020
01.10:2020
HQ File RLA File Lic.No/Date; 0510415161
01/85/050/00288/AM21/ £05/24/040/00267/AM21/ 09.09.2020

? Decision : NC considered the case as per agenda and decided to fix the norms of the
above mentioned AA as per packaging policy.

RA may take subsequent consequential action accordingly,

Case No.:4/5/85-A1,C3/2020  Party Name:SARITA HANDA  Meet No/Date:5/85- Transferred
EXPORTS PVT LTD ALC3/2020
01.10.2020
HQ File RLA File Li¢.No/Date 0510415166
44 01/83/050/00289/AM21/ 05/24/040/0027 3/ AM2 1/ 10.09.2020

Decision : NC considered the case as per agenda and noted that the export/import items
are textile items. The Committee noted that, it has been decided with the approval of DG
in the F.No. 01/85/171/53/AMI%/DES. VI to transfer the cases relating to Textile to NC-5
which is primarily a Norms Committee for Textile and Leather.

Case No:SISBS-ALC32020  |Party Name: BAGHMARI TEA Meet No/Date: 5785 Status: Deferred
COMPANY LTI ALCI2020
01.10.2020
HE File RLA File LicNo/Date:(0210210097 Defer
O RSOSHO0ZO0/ AM2TY (2240400007 1/A K2 14,09, 2020 Drate:03,12.2020

45 Decision : NC considered the case as per agenda and noted that the firm has been issued
letter on 22.09.2020 to furnish 2 copy of the application for examination of the case, The
copy of the application is still awaited from the firm, The Committee decided to send a
reminder to the firm to furnish a copy of the application immediately.

The case stands deferred to 03.12.2020,

Cuse No.:6/5/85-ALC32020  Party Name:SWISS Meet No/Date:5/85- Status:Deferred
SINGAPORE INDILA ALC3/Z020
PRIVATE LIMITED 01102020
HQ File RLA File Lie.No/Date:0210210100 | Defer
46 ADLASOSHV0029 1/ AMIYY 02 24/040/00067 AM2T/ 14,09, 2020 Date:03,12.2020

letter an 22.09.2020 to furnish a copy of the application for examination of the case. The
copy of the aprpltcmn‘.-n 15 still awaited from the firm. The Committee decided to send a
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reminder to the firm to furnish a copy of the application immediately.

The case stands deferred to 03.12.2020.

M-79

MANUAL AGENDA

Case No. M-79 Farty Name: M/s. Meet Mo/Date: 05/85- Approved
Ferrero India Pvt. ALC32019
Ltd. 01.10.2020
HQ File RA Ecom/AA No. & Date
01/85/50/00083/AM14/D F.No.31/83/040/000 3110059474, 19.07.2013
ES.VI (Part) 61/AM 14

Subject; Application of M/s Ferrero India Pvt. Ltd. for modification of norms in
respect of AA No. 3110059474 dated 19.07.2013 for export of Kinder Joy Chocolate
against import of Panello Cacao Polverizz (Cocoa Powder), Diamaltoro, Hazelnuts

Flavour, Vanillina Flavour and K] Tartufine.

Deeision : NC considered the case as per agenda and on the basis of the technical
comments furnished by the Technical Authority, ie.. MoFPl vide OM No. E-

14011/7/2016-ED dated 28" July, 2020,

mentioned AA in the following manners:

100 pm Kinder
. Joy

Net {ﬁ‘lﬂ_in__%mgc Yo
Kinder Joy (BoM with imported KJ Tartufino)

1 2.00%

K1, Tartufino 32.857 S

Cocoa Powder | 2.791 | 051%
| Vanilla Flavour [ 0033 | 0.40%
Malt Extract | 0.330 | D49y
Powder

Hazelnuts [ 0.049 0,49%
Flavour |

modified the 1/Q0 norms of the above

Gross Quantity in MNumber & |
100 gm of Kinder | Date of AA

| Joy

33514 | 3110059474

| 2.805 | dated

0.033 19.07.2013
0.332

| 0.049

RA may take subsequent consequential action accordingly.

Case No. M-80 Party Name: M/s.  Meet No/Date: Status: Deferred
Godawarl Udyog 05/85-ALC3/2018

01,10.2020

HG File : RA F.No, Ecom/AA No. & Defer

M-g0 01/85/171/00069/ AM2 31/83/040/00090 Date |Date:03.12:2020
- O/DESVI / AM20 31/08/003/47000/0

B35/9134 dated
23.09.2019

Subject: Application of M/s Godawari Udyog for fixation of norms under
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M-81

Maz2

Para 4.06 of HBP, 2015-20 for export of Maize Grits/Corns Grits against
import of Maize.

Decision : NC considered the case as per agenda and noted that the firm has been |
issued DL on 28.08.2020 followed by reminder on 28.09.2020 to fumnish
information/reply, which is still awaited . The Committee decided to send a reminder
to the firm to furnish reply of the DI. immediately.

The case stands deferred to 03.12.2020.

Case No. M-81 Party Name: M/s,  Meet No/Date: Status:Deferred
KIQCL Limited 05/85-ALC3/20189
01.10.2020
HQ File . RA F.No. Ecom/Af No, & Defer
01/85/171/00015/AM20/ Date are;3.12.2020
DES VI
Subject: Application of the firm for modification of SION (C-498 for export of Iron
Ore Pellets,
Decision : NC considered the case as per agenda and noted that the application of the
firm is under consideration of the Ministry of Steel and their comments is awaited.
The Committee also noted that a D.O. Letter from AddLDGFT has been sent to Addl
Industrial Adviser in Ministry of Steel to expedite their comments.
The case stands deferred to (03.12.2020.
Case No. M-82 Party Name: M/s Meet No/Date: 05/85- Status:Deferred
Drytech Processes _g#csmmg
(1) Put, Ltd. 101.10.2020
HQ File : RLA File : Lic.No/Ecom No. Defer
01/85/171/00138/AM21/ 03/94/040/00273/A 03/92/005/91300/068 Date:03.12.2020
DES.V| M21 '8/8017 dated
02.07.2020

Subject Application of M/s Drytech Processes (I) Pvt. Ltd. for fixation of norms
under Para 4.06 of HBP, 2015-20, for export of Vegetable Fatbase Powder {Centaining
23% to 25% Palm Fat), Vegetable Fatbase Powder (Containing 27% to 29% Palm Fat),
Vegetable Fatbase Powder (Containing 34% to 36% Palm Fat) and Vegetable Fatbase
Powder (Containing 19% to 21% Palm Fat) against import of Refined Bleached and
Deodorrized Palmolein (RED Palmolein), Acid Casein, etc.

Decision : NC considered the case as per agenda and noted that the firm has been
issued no. of AAs under Para 4.06 in the last few months for same export product with
different fat mix/proportion. The Committee felt that the firm should not come every
time to Norms Committee for prior fixation of norms for a regular export item. The
Committee therefore, decided to advise the firm to submit application with last three
years export/import data with CA certificate and recommendation of the concemed
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EPC for fixation of SION,

The case stands deferred to 03.12.2020,

Case No. M-83 Party Name: M/s  Meet No/Date: Status:Deferred
Frigorifico Allana 05/85-ALC3/2018
Private Linited, (71 19:2020
HQ File | RLA File : Lic.No/Ecom Mo, Defer
01/85/171/00128/AM21/ 03/88/146/47800/08 Datc:03.12.2020
DES.VI 44/9321 dated
13.11.2019

Subject Application of M/s Frigorifico Allana Private Limited for fixation of
norms under Para 4,06 of HBP, 2015-20, for export of Refined Fat Mix-731 against
import of Crude Palm Oil.

Decision : NC considered the case as per agenda and noted the comments furnished by
the Technical Authority, 1e., MoFPl vide OM No.E-14011/35/2019-ED dated
16.09.2020. The Committee observed that the firm has not furnished technical
character of export/import items with FFA. The Committee therefore, decided to

request the firm to furnish technical character with FFA of export/import items.

The case stands deferred to 03.12.2020,

Case No. M-84 Party Name: M/s  Meet No/Date: Status:Deferred
Frigorifico Allana 03/85-ALC3/2019
Private Limited ~06.08.2020
HQ File | RLAFile:  LicNa/EcomNo.  Defer
01/85/171/00126/AM21/ 03/94/040/00637/A (03/88/146/47800/064 Date:03.12.2020
DES.VI M20 4/9187 dated
29.10.2019

Subject Application of M/s Frigorifico Allana Private Limited for fixation of

norms under Para 4.06 of HBP, 2015-20, for export of Refined Bleached I)enr:iarizedi

Palm Qil against import of Crude Palm Oil.

Decision : NC considered the case as per agenda and noted the comments furnished by
the Technical Authority, ie., MoFPI vide OM No.E-14011/35/2019-ED dated
16.09.2020. The Committee observed that the firm has not furmished technical
character of export/import items with FFA. The Committee therefore, decided to
request the firm to furnish technical character with FFA of export/import items,

The case stands deferred to 03.12.2020,
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ME5

ME6

DRty Party Name: M/s  Meet No/Date: 05/85- Status:Deferred
Frigorifico Allana ALC320189

Private Limited | 01+10-2020
HQ File : RLA File : Lic.No/Ecom No. Defer
01/85/171/00127/AM21/ 03/94/040/00640/A (03/88/146/47800/064 Date:03.12.2020
DES.VI M20/ 4/8438 dated
12.11.2019

Subject Application of M/s Frigorifico Allana Private Limited for fixation of
norms under Para 4.06 of HBP, 2015-20, for export of Refined Bleached Deodarized
Palm Olein against import of Crude Palm (il

Decision 1 NC considered the case as per agenda and noted the comments furnished by

the Technical Authority. ie., MoFPl vide OM No.E-14011/35/2019-ED dated
16.09.2020.. The Committee observed that the firm has not furnished technical
character of export/import items with FFA. The Committee therefore, decided to
request the firm to furnish technical character with FFA of export/import items.

The case stands deferred to 03,12.2020.

Case No. M-B6 Party Name: M/s Meet No/Date: Status:Deferred
Drvtech Processes 09/85-ALC3/2018
T 01.10.2020
(I) Pvt. Ltd.
HQ File : RLA File : Lic.Mo/Ecom No. Defer
D1/85/171/00147/AM21/ 03/94/040/00374/A 03/92/005/91300/06 Date:03.12,2020
DES.VI 21 896/3968 dated
10.08 2020

Subject Application of M/s Drytech Processes (I) Pvt. Ltd. for fixation of norms
under Para 4.06 of HBP, 2015-20, for export of Vegelable Fatbase Powder (Containing
27% to 29% Palm Fat), Vegetable Fatbase Powder (Containing 34% to 36% Palm Fat),
Vegetable Fatbase Powder (Containing 23% to 25% Palm Fat), Vegetable Fatbase
Powder (Containing 19% to 21% Palm Fat) and Vegetable Fatbase Powder
(Containing 31% to 33% Palm Fat) against impert of Refined Bleached and
Deodorrized Palmolein (RBD Palmolein), Acid Casein, etc.

Decision : NC considered the case as per agenda and noted that the frm has been
issued no. of AAs under Para 4.06 in the last few months for same export product with
different fat mix/proportion. The Commuttee felt that the firm should not come every
time to Norms Committee for prior fixation of norms for a regular export item. The
Committee therefore, decided to advise the firm to submit application with last three
vears export/import data with CA certificate and recommendation of the concermned
EPRC [or lixation of SION,

The case stands deferred to 03.12.2020. ﬁ; 3~
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Case No. M-87

HQ File |
01/85/050/00084/AM13/
DES.V!I

Party Name: M/s
Shree Ram
Industries

RLA File

13/24/040/00011/A
M13

Meet No/Date: 05/85- Approved
ALCI2019
01.10.2020

Lic.No/Ecom No.
1310039791 dated
23.05.2012

Subject: Application of M/s Shree Ram Industries for correction of export guantity.

Decision : NC considered the case as per agenda and noted that on the basis of the
comments of MoFP1 vide OM No.22/DGFT/2012 dated 10.04.2017, the norms of the
subject AA was fixed for export of 150 MT of Guar Gum Treated and Pulverised
against import of 500 MT of Guar Seed with 30% yield. Since the firm was issued AA
for export of 146.200MT of Guar Gum Treated and Pulverised, the firm has faced
difficulties on EQDC. The Committee, in order to remove the difficultics faced by the
firm on EODC, decided to modify the norms as given below. However, the 30% of
yield as recommended by MoFPI remain unchanged.

Export ltem

Import ltem
| Guar Seed

| Guar Gum Treated and Pulverised [ 146.200 MT ]

[ag73:amr ]

RA may take subscquent consequential action accordingly.

Case No. M-88

HQ File :
01/85/171/00148/AM21/
DES.V|

Party Name: Spice
Board

RLA File :

Meet No/Date: 05/85-  Withdrawn

ALC3/2018
01.10.2020

Lic.No/Ecom No.

Subject: Fixation of Input-Output Norms for import of turmeric for value
addition and re-export as 95% Crystallizable Curcumin (Curcumin Powder
95%) under AAS- Reference received from DoC /Spice Board

Decision : NC considered the case as per agenda. The matter was discussed & it was
decided to deal with the 1ssue on file.

?Casz MNo. M-59

HQ File :

Party Name: M/s
Western India
Cashew Company
(P) Ltd.

RLA File:

21

Meet No/Date:
05/85-ALC3/2019
01.10.2020

Approved

i.ic.Nc-;‘ Ecom No.
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M-20

01/85/50/00078/AM 14/  32/21/040/00077/A 3210066260 dated
DES.WI M14 20.08.2013

Subject: Fixation of norms in respect of A. A No, 3210066260 dated 20.08.2013 of M/s
Western India Cashew Company (P) Ltd.

firm on the subject AA 1s ineligible under Para 4.11 of FTP, 2015-20. As such, the
-application of the firm was rejected by the Norms Committee since the import items is
neligible under self declaration scheme.

‘Against the above decision of the Norms Committee, the firm approached PRC for
relaxation of the rules and PRC considering the genuing hardship of the firm, decided to
accede to the request of the firm to grant relief from non compliance of stipulated

procedure against the AA and advised NC to reconsider the case and fix norms for

regularization of the case.

Based on the PRC decision; the Committee decided to ix the norms of the above
mentioned AA on “Net 1o Net basis” for regularization purpose. No further

imports/exports are to be allowed,

RA may take suitable consequential action accordingly.

Case No. M-90 Party Name: M/s ~ Meet No/Date: Approved
Western India 05/85-ALC3/2019
Cashew Company 01.10.2020
(P) Ltd.

'HQ File : RLA File : Lic.No/ Ecom No.

01/85/50/00102/AM14/  31/21/040/000688/A 3210065197 dated

DES.VI M14 24.07.2013

Subject: Fixation of norms in respect of A, A No, 3210065197 dated 24.07.2013 of

M/s Western India Cashew Company (P) Ltd.
Decision : NC considered the case as per agenda and noted that the import item of the

firm on the subject AA is ineligible under Para 4,11 of FTP, 2015-20. As such, the
application of the firm was rejected by the Norms Commitiee since the import items is
ineligible under self declaration scheme.

‘Against the above decision of the Norms Committee, the firm approached PRC for
-relaxation of the rules and PRC considering the genuine hardship of the firm, decided 1o
accede 1o the request of the firm to grant relief from non compliance of stipulated

procedure against the AA and advised NC 1o reconsider the case and fix norms for

regularization of the case,

Based on the PRC decision, the Committee decided to fix the norms of the above
mentioned AA on “Net to Net basis” for regularization purpose. No further
imports/exports are to be allowed.

RA may take suitable consequential action accordingly. p
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M-91

M-92

Case No. M-91 Party Name: Mis ~ Meet No/Date: Approved

Western India 05/85-ALC3/2018
Cashew Company 01.10.2020
{P) Ltd.

HQ File : RLA File : Lic.No/ Ecom No.

01/85/50/00090/AM14/  31/21/040/0007 1A 3210066373 dated
DES.VI M14 22.08.2013

‘Subject: Fixation of norms in respect of A. A No. 321 0066373 dated 22.08.2013 of M /s

Western India Cashew Company (P) Ltd.

Decision : NC considered the case as per agenda and noted that the im;_mrt item of the

firm on the subject AA is ineligible under Para 4.11 of FIP, 2015-20, As such, the|
application of the firm was rejected by the Norms Committee since the import items is.
ineligible under self declaration scheme,

Against the above decision of the Norms Committee, the firm approached PRC for
relaxation of the rules and PRC considering the genuine hardship of the firm, decided 10
accede to the request of the firm to grant relief from non compliance of stipulated
procedure against the AA and advised NC to reconsider the case and fix norms for
regulanization of the case.

Rased on the PRC deécision, the Commitiee decided to fix the norms of the above
mentioned AA on “Net to Net basis” for regularization purpose. No further
imports/exports are to be allowed.

RA may take suitable consequential action accordingly.

Case No. M-92 Party Name: M/s ~ Meet No/Date: . Approved
Western India 05/85-ALC3/2019
Cashew Company 01.10:.2020
(P) Ltd.

HQ File ; RLA File ; Lic.No/Ecom No.

fﬂ‘l /85/50/00076/AM14/ 321"241!]4515"}[}021’#. 3210066253 dated
IDES VI M4 H.08.2013

Subject: Fixation of norms. in respect of A. A No. 3210066233 dated 20.08:2013 of
M/s Western India Cashew Company (P} Ltd.

Decision : NC considered the case as per agenda and noted that the import item of the
firm on the subject AA is incligible under Para 4.11 of FTP, 2015-20. As such, the
application of the firm was rejected by the Norms Committee since the import items is
ineligible under self declaration scheme.

Against the above decision of the Norms Commitiee, the firm approached PRC for
relaxation of the rules and PRC considering the genuine hardship of the firm, decided to
accede 1o the request of the firm to grant relief from non compliance of stipulated
procedure against the AA and advised NC to reconsider the case and fix norms for
regularization of the case.
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Bﬂsr.,d on the PRC decision, the Comrmittee da.,uded to fix ‘the norms of the above

mentioned AA on “Net to Net basis” for regularization purpose. No further
imports/exports arce to be allowed.

‘RA may take suitable consequential action accordingly.

Date:11.11.2020

(Pradyumna Sahu)
Place:New Delhi Foreign Trade Development Officer
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